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'A-
has repeatedly stated in the Review Application that

Tf-ibunal's Oi-der dated 6.1 ,2003 dismissing the O.A. has

been done in default^as none had appear^ed for" the applicant

ori o. 1 .tuOo aiiu 6. i . 20u3. This statement is incorrect in

view of 'what has been noted in paragraph 2 of the

judgement/order dated 6. 1 ,2003 in OA 2459 of 2001 , The

order dated 5,1.2003 has been passed after considering the

pleadings and the merits of the case and has not been

dismissed in default. The applicant has submitted that

inadvertently the wrong date had been noted as 23.1.2003

i j'isteau of 3.1.2003 and has prayed that RA may be allo'wed

by recal i ing the order dated 6. 1 .2003 and he may be given

aPi oppor tuti ity to r"epr~esent his case in O.A.

^ ■ Vve ( i l id I io goou gi oUnos oo al IciW Review

Mpp I I Cat i on No. uo/ £Li.fuo as riotie ui this grounds mentioned

therein falls under Order 47 Rule l GPC read with the

provisions of Section 22 (3) (f) of the Administrative

Tr iuunals Act, 1985. Accordingly, RA 56/2003 is rejected.

V. V. cr ikaritari) (Smt. Lakshrni Swamiriathan}
Msmber (A) Vice Chairman (J)


